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doIely supervised. The following 
steps are proposed: 

Ci) surprise patrollini in .ervlce 
lanes and servants' quarters; 

Cll) shortenjng of beat. in select 
areas; 

(ill) expanding patrolling by wire-
less vaIlS; 

(iv) providing spot lights in patrol-
ling vans; and 

Cv) providing powerful torch to 
each foot patrol constable. 

IJuIiaD Ecoaomicl Service 

1167. Sbri Bameshwar Tutla: Will 
1Ihe Minister of Home Aftaln be 
pleased to state: 

Ca) whether it is a fact that a 
Large number of posts in various 
grades of Indian Economic Service 
are lying unftlled; 

Cb) if so, the reason theretor; 

Cc) whether it is also a fact that 
the 8rcrvice has not come into full 
operation so far; and 

(d) it so, the reasons for such 
delay? 

1'be Deputy MiDister In the MIDI ... 
irJ 01 Home Affair. (Shrl L. N. 
lIishra): (a) and Cb). There are 59 
vacancies against the sanctioned 
8trength of 324 posts in the Indian 
Economic Service. These vacancies 
are due to the fact that the number 
of persons recommended by the Union 
Public Service Commission wOs leIS 
than the number of posts. Moreover 
37 vacancies have been reserved for 
those officers already holding the cn-
cadred POSts but who were not con.i· 
dered. fit for inclusion In the Service 
at the initial constitution by the Com-
mission. A.coording to Rule 7(3) 'It 
the Indian Economic Service Rule!!, 
1981, 8UCh person. have to be conti-
nued on their POSta as at 'Present and 
will have to be given opportunlt, of 
applying and getting selected if they 
are found. lUitable for ·fUture 
vacancies. 

(c) and Cd). The initial constitu-
tion of the Service is almost com-
plete. Steps are being taken to fill 
the vacant posts in various grades of 
the Service in consultation with the 
Union Public Service Commission. 
Preparatory work for Open market 
recruitment to Grade IV of the Ser-
vice is also in hand. 

on aacI Natural Gal COID1IlbIIioa 

1168. Shri I. B. S. Blst: Will the 
Minister of Petroleum and Chemicals 
be pleased to state: 

Ca) whether the Oil and Natural 
Gas Commission appointed some ap-
prentices tor the posts of shift 
mechanics and shift engineers; 

(b) if so, whether the terms oflered 
to them at the time of selection are 
not being given to them sfter the 
completion of apprenticeship period; 
and 

(C) if so, the reasons thereof? 

'!'he Minister of Petroleum aDd· 
Chemicals (Sbrl Humayan Kablr) : 
(a) Yes, Sir. 

Cb) No, Sir. 
(c) Does not arise. 

12 hn. 

RE: MOTIONS OF PRIVILEGE 

Mr. Speaker: In spite of the advice 
given to me, I must make it clear 
that I have receiVed two notices of 
privilege motions, one by Shl'i Bagri, 
and the other by Shri Hem Barua. 
As they concern me personally. I 
have thought It fit to put them before 
the House. Both lay that the wild 
allegations against the hon. Speaker 
01 the nouse made by a newspaper 
called Indian Times of September 20,. 
.are a calculated move to undermine. 

Au H-. Mem .... : We have not 
heard of that paper. 
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Mr. Speaker: Shri Bagri had sent 
.me the cutting also of the paper. 
The allegation is that I have built a 
. hoUSe after becoming Deputy-Speaker 
and then Speaker. 

AD BOD. Member: What is the 
.harm? 

Mr. Speaker: The other allegations 
.are that I have been writing to some 
industrialists to giVe advertisements 
to one newspaper that I had started, 
The Spokesman. This is the second 
. allegation. Another allegation is that 
I have amassed wealth, but he does 
not say anything about my accounts, 
bank balance or any such thing. 
Probably he means only the building 
of a house. Therefore, before I take 
that up .......• 

Sbri Nath Pal (Rajapur): And that 
:7ou rented the premises of your 
bouse. I had the misfortune of going 
through that. 

Mr. Speaker: Yes, that I had 
rented the premises at the official 
'building to that newspaper, and, 
according to him, I have charged 
rent from the paper. 

SJui Bari VimDD Kamath (Ho-
shangabad): To the Indian Times? 

Mr. Speaker: If I have done any 
·of these things, certainly I should not 
'be here in the Chair. I want it to be 
clarified. Therefore, besides the two 
Members who have given notice., 
'Shri Hem Barua and Shri Bagri, I 
'would request some other leaders of 
-the Opposition also to}cltn in that 
·group which I will request tG see me. 
I will place all the facts before them, 
and then ....... . 

Shri Bbagwat Jha AIad (Bhagal-
'pur): That is a rag. 

Mr. Speaker: I have Aid already ... 

SoIIIIe Boa. Mee)en Tose-

SbrImati y .... oda Beda, (Itur-
nool) : This is unneceuarY. 

Mr. Speaker: It must be cleared. 
I ihave said that the advice givea to , 
me was that I should consult the 
Prime Minister • 

Sbri Hem Barua (Gauhati): Before 
you say anything, may I submit that 
I gave notice of the motion because 
I do not like this sort of nasty propa-
ganda against the hon. Speaker of 
this House by a newspaper. 

Shrl Bart VIshDu. Kamath: It b a 
rag . 

Shrl Bem Baru.a: It might be a 
rag. Another thing. Thill item 
undermines the prestige of the 
Speaker of the Lok Sabha, and also 
undermines the prestige of the House. 
I have said specifically in my motion 
that the editor of this newspaper and 
the writer of this nasty stu/! and 
also the printer of this newspaper 
must be brought to book an:! some 
steps must be taken against them. 
We cannot tolerate thi& sort of cam· 
paign. I will clarity my position, 
Sir. I do not want this sort of nasty 
campaign against the Presiding Officer 
of this supreme and sovereign forum 
of the nation. I do not agree with 
you in one thing only. What is the 
PUl'POse of calling some represen-
tatives or some Members of Parlia-
ment to your chamber? Let WI 
proceed with this privilege motion 
and let us take steps against those 
people because it is our right to take 
steps against them. 

Mr. Speaker: I shall not be able 
elve any explanation if it is takllU up 
in the House. Therefore, I should 
apprIse certain Members and give 
them facts and then they can argue 
or take it up. It is necessary that I 
should give all those facts. 

8bri Bem Baru.a: You need not try 
to clarify your position to UI. The 
thing Is this. This man must be 
asked to 8ubstarrtiate the charges; if 
he faDs, he mUIIt be thrown lAte 
priaa 
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Shri A. S. Sai,BI (Janjgir): Sir, 
on a point of order. As regards the 
aliegations that have been made or 
were published in the papers and 
which were sent to you as a Privilege 
Motion, it was the duty of Mr. Hem 
Barua; he should have written a 
letter to you and met you in the 
Chamber. I want to meet you in 
this connection. It is not justifiable 
to write in this way .... (Inte1Tup-
tions.) 

Sbri Hem Barua: I have already 
written a letter. He is charging 
me ...... 

Mr. Speaker: Order, order. I am 
thankful to the hon. Members. Their 
objective is not to malig'n me. Their 
aim is that action should be taken 
against the paper or the editor. But 
we should not prejudge the man. Ours 
is the sovereign Parliament and a 
supreme House. We should not be in a 
hurry and give a judgment before 
hearing them. Therefore, I would re-
quest the hon. Members, as I have said 
before, to consider this. I would 
request some hon. Members of the 
Opposition. They should sit with me. 
r will place the facts before them 
and then they can call the editor also 
and get his story as well. After-
wards they might take up the attitude 
that they desire. That is my request. 

Shri IIari Vishnu Kamath: You are 
:setting up a noble precedent. 

""~ (~) :~~~, 
~~~~~~~W 
·it ~ ~ lilt ~;r{I' ~ iI:~ 
~ tit w ~ qftr ~ II"ifA 
~~Ilf~lflfm~~~ 
q:ftr~IARit;~~~t~~ 
fiI;~o~~~ 
·flIf~~~ I ~~~1Ilt 
~ ;r{I' ~ I 

1184 (ai) LSD-4. 

~ ~ : 'if.ti W mt 
ttrOflTw;:r if ...an: ~ ~ ~ irt 
~1f\ifi1t~~tw~ 
~'Ii1 ~ W<IT ~ Q'lT I 

There is nothing said against me so 
far as my conduct as Speaker is con-
cerned. Therefore, it is necessary 
that it shuold be .... (lnteTrUptiom.) 
I do not think that we should pro-
ceed further. 

Shri Kapur SiD&'h (Ludihiana): MaY 
I say a word? There is not a Mem-
ber in this hon. House who has not 
been pained over what has happened, 
but the procedure which is being 
suggested by my two hon. colleagues 
~t the privilege motion should be 
taken up formally at this stage is not 
justified. I wish to say that :he pro-
cedure which you have suggested 
now seems to be the best in the 
circumstances and We should follow 
it. 
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Mr. Speaker: I would in my own 
interest require it. Therefore. r 
would request the hDn. Member to 
go throu~ it and just sit with me 
fOr ten minutes and then we shall 



[l4r. Speaker) 
ee. (ImeTTl£ption). Order, order. 
1 would request all my han. friends 
and sympathisers-l presume all 
Members here are certainly sympa-
thising with m_just to see it 
through alld the truth be sifted and 
brought before the House. In mY 
own interest, I want it. 

the MIDJster of State ia. Ule MIDis-
&17 of Railways (Dr. Ram Subhag 
SiDgb): I beg to submit that it we 
.. rt taking note of such frivolous 
charges, there would not be any end 
to it. It would, therefore, be in the 
best interests of the nation and of 
this Parliament not to proceed with 
it any further. (Interruption). 

Mr. Speaker: Order, order. I may 
say this much. U it had not been 
sent to me, pesonally 1 would not 
have brought it before the House, 
and I would have rejected in my 
chamber and not allowed any Mem-
ber also to mention it. But it con-
cemsme personally and the dignity 
of the whole House is involved. If 
I am not a person fit to hold office, 
certainly I should not be here. "If 
there is any truth in that, certainly 
I am not a fit person. Because it 
concerns me personally, and there is 
a paper that might go round-it 
might be read by people--and as a 
regular .motion iIlas also been sent to 
me, I would request hon. Members to 
agree with my proposal. (InteTTup-
tion) . 

Several BOD. Members rose-

Mr. Speaker: Order, order. Shri 
Shivaji Rao S. Deshmukh. 

Sbri SbivaJl Rao S. Deshmukb 
(Parbhani): You have been very 
pleased to remark that the issue of 
privilege is not involved because 
what !has been criticised does not con-
cern you or your conduct as Speaker. 
I thinlt it does, beaiuse yoU have 
been specifically descn"bed as the 
DePuty-Speaker' it is not a question 
at . mere deslP14on. The alleption 
Is that you have amasSed wealth 

of Privilege 

after beaomi.ng the Deputy-Speaker. 
So, the insinuation is that you have 
used your office as I)eputy-Speaker as 
a means to procure wealth. So, in 
my humble view, it still conceru 
your conduct as Deputy-Speaker 
because the insinuation is 1mat yo\l. 
used the office of Deputy-Speaker 
with a view to prevail upon certalo-
things .... (Interruption). 

Some HOD. Members Tose-

Mr. Speaker: Order, order. I do-
not think it should be discussed any 
further. 

Shri Hem Barua: I agree to the 
procedure suggested. 

Mr. Speaker: Then he need :lot 
say anything. So many Members 
should not stand up together. 

Shri Bem Barua: I have to :nake 
another submission. 

Mr. Speaker: He should sit down 
first. 

Sbri SbivaJH Baa S. Desbmukh: 
This is very much a question of 
privilege; not merely the question of 
the person of the Speaker or Deputy-
Speaker. 

Mr. Speaker: r have explained to-
the Members whether it is a question 
of privilege. 

Shri Bhagwat Jha Azad: Sir, what 
r feel is this. It will be creating a 
bad precedent if you accept this 'l.nd 
ask this to be enquired into by such 
number of Members as you like. 
What I want to plead is that this is 
not a paper or a journal which Is 
regularly published or which has' 
got public support or standing. 
If you do like this today, tomorrow 
every:body will print a bulletin and 
distribute it in all the flats and 
bungalows and Government offices. 
This Perliament will be called upon 
to take note or everything that is 
printed in every bulletin. Again, 
these papers lhave got only one in-
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tention. They dO not want to con-
demn the Speaker or the House, but 
they want publicity and they are 
.mall papers. So, if you take this 
poaition today, it means that to-
morrow every·body will print a bul-
letin aDd circulate it. Therefore, by 
doing this, We will be creating a 
bad precedent. Therefore, I think 
hon. Members like Mr. Hem Barua, 
who are very clever, instead of 
bringing thiS in t.'le House, and giv-
ing it publidty, shouid have writter. 
to you and should have discussed it 
with you, rather than brin~ it up 
here. This House should not take 
note of this. This is not a caSe of 
privilege and it would be a bad pre-
cedent. 

Some Bon. Members rose-

Mr. Speaker: I do not think we 
should continue this discussion. Once 
it has cropped up here in the form 
Of a notice, it does not lie in my 
mouth to say that it should not have 
been done. It is not fair that I 
should say to any Member that he 
ought not to have done it. Members 
would appreciate my difficult posi-
tion in this context. Therefore, whe-
ther it ought to have been brought 
in this manner or not, it is there 
now. I haw: not consulted the 
Prime Minister. I was advised that 
I should convey it to him, but I was 
very impatient to bring it before the 
HOUSe and I have done it. Therefore, 
I have suggested this .procedure and 
I would request hon. Members-as 
many as those who w·ant; I would 
not haVe any objection 10 tha~to 

come and meet me. 

Shrl U. M. Trivedi (Mandsaur): 
We would like to come and see you. 
We are all agreeable to the proposi-
tion made ,by you. At the same 
time, I would request that either the 
Prime Minister or somebody on be-
half of the Home Ministry should be 
present at that time when We meet 
you. 

Shri Bam. Barua: On a point of 
clarification, Sir. 

Mr. Speaker: He has already 
spoken three or four times. 

Shri Bem Baraa: There are insi-
nuations against me. 

Mr. Speaker: Why should he think 
like that? I have thanked him. 

Shri Bem Baraa: We agree to the 
procedure laid down by you. At the 
same time, there is a plethora of 
newspapers like this that are indulg-
ing in slanderous campaign against 
people. How did this paper get its 
quota of newsprint, whereas some 
other newspapers are not gettin~ it? 
I would request the Home Minister 
to take stern steps 'a'gainst these 
newspapers. 
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Shrl Hem Barua: That Is why we 
want deterrent punishment. 
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